
CENTRAIi APMINlSTRAfivE TRIBUNAli, JABAl*PUR BENCH, JABALPUR 

O riginal Aaolicatlon No« 775 o f 2004

Jabalpur, this the 24th day o f September, 2004 

Hon*ble Mr* Madan Mohan, Judicial Member

Phool C3iand Chowhah S/o Shri S.N.Chowhah 
Driver *a * Or .Loco Shed Raipur, 
r/o V illage  and poftt Lalbarah  
D is tr ic t  Balaghat(l-IP) applicant

(By Advocate -  Shri H*R*Bharti)

VERSUS

1. Uiion o f Ind ia  through the Chairman 
Railway Board, Rail Bhawan,
New Delh i.

2. General Manager,
Southern-Eastern Railway,
Garden Reach, Kolkata.

3. D ivisional Railway Manager,
South Eastern Railway,
B ilaspur*

4« Sr« D ivisional Mechanical Engineer,
South Eastern Railway,
B ilaspur. RESPONDENTS

O R D E R  (ORAL)

By f i l in g  th isO A , the applicant has sought the

follow ing main r e l ie f j l  j -
" 8   ̂ to  d i r e c t  the -re sp a n d e a ts  to  pay  entixre

diais;:
:'as.,p^':Aaa.^

2. The b r ie f  facts o f the^case are that the applicant 

was working as a Driver Or,*A* in  the Mechanical Department 

of Raipur D ivision S.E .Rail way under the respondent no *3.

He was compulsory re t ired  from service vide order dated 

3 .1.90(Annexure-A-3)• Aggrieved by this order the applicant 

has f i le d  an appeal dated 3l*1.90(Annexure-A-4) before  

the respondent no .2 but the same was hot decided by the 

respondent no .2. Thereafter, the applicant has f i le d  

OA No*451/91. The Tribunal vide order dated 17*8,99 has

directed the respondents to reinstate the applicant in  

serv ice. By that time the applicant has crossed the
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When

age o f superannuation on 20*6.93• ^The respondents have 

not complied with the order o f the Tribunal, the applicant 

f i le d  a contenii)t Petition  No.70/03(Annexure-A-8) in  which 

the applicant was directed to move a feesh Oa  i f  he s t i l l  

fe e ls  aggrieved* Hence, this OA.

3, Heard the learned coxmsel fo r  the applicant*

4 , The learned counsel fo r the applicant has argued

that vide order dated 5.12*2002(Annexuee a- 1) the
and not

respondents have not considered^due r e t i r a l  benefits o f

the applicant according to ru les* The learned counsel

fo r  the applicant fiarther stated that the respondents
and pay

again may be directed to consider^the en tire  r e t i r a l  

dues i * e ,  pension* DCRG, leav  sa lary  e tc . in  accordance 

with the ru les*

5* In  the facts anc circumstances o f the case, I  d irect

the respondents to consider and pay the en tire  r e t ir a l

dues lik e  pension, DCRG, Leave Salary etc . s t r ic t ly
to the applicant* 

in  accordance xvi th the ru les  ̂ within a period o f  4 months

from the date o f receip t o f  copy o f this order* Further

the applicant is  directed to supply a copy o f  this order

as well as the copy o f this OA*

6. The OA i s  diposed o f at the admission stage i t s e l f  

without issuing the notice.

(Madan Mohan) 
ju d ic ia l Member
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